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SuPPLY OF BARIELS FOR INDIAN On. 
CoRPORATION 

913. SHRI SITARAM KESRl: 
SHRI SAMAR GUHA: 
SHRI GEORGE FERNANDES: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to staflt: 

(a) whether it is a fact that the Khaitan 
Brothers against whom alleptiona at 

evasion oi tax have been made are CilD-

.nected with the firm of Hind Galvaniang 
and Engineerina: Co. (P) Ltd. of calcuUa 
against whom charges of having supplied 
to the Indian Oil Corporation barreb 
fabricated out of Hot Rolled ~ts as 
against Cold Rolled sheets and billed far 
those of Cold Rolled sheets and thus 
caused a 1066 of several lakhs of rupees to 
Government were made. 

(b) whether Government - have held 
any inquiry into the charies against the 
said firm and if so, the result thereof; and 

(c) whether it is also a fact that the 
inquiry proceedings against the firm were 
abandoned and the capacity of the firm far 
the manufacture of 4S gallon oil barreb 
was recognised when the firm was on the 
banned Jist? 

THE MINISTER OF Sf ATE IN THE 
MINISfRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) and (b) Mis. Hind Galvanising and 
Engineering Company Private Umited 
who have Shri S. G. Khaitan and Shri 
G. N. Khaitan on their Board of Directors 
have supplied some barrels to the Indiaa 
Oil Corporation Limited. The purchase 
order stipulated that the barrels will be 
made OUt of Cold Rolled steel. It was, in 
lact, discovered that the supply made waa 
of Hot Rolled steel barrels. As these 
barrels could also be used and were rOo 
quired, the supply made was accepted and 
the question of the price to be paid was 
referred to arbitration. According to the 
award, the price of the barrels is to be 
related to the cost of steel actually used 
by the fabricator. The Indian Oil Cor-
poration are arranging to make payment 
according to the award, which results in a 
lower price than that originally aa:epted 
in the purchase order. There is, theref~, 
no question of any lOss to the Indian Oil 
Corporation or need for any inquiry on 
this account. 

(c) :- Mis. Hind Galvanising and Eqi-
neering Company Private Limited, Calcut-
ta, who were already regia1lered far the 
manufacture of small drums and hea.-y dlrty 
barrels, had been requesting penniSIioa to 
undertake the manufacture of oil banda, for 
which they claimed they were equipped. 
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011 verification, it wa! found that, with 
the existing machinery it would be possible 
for the company to manufacture oil bar-
rels also. As these barrels were much in 
demand during 1963-64 for meeting 
Defence and oil refinoery needs. it was de-
cided to register this available manufac-
turing capacity, althOllgh tbis was an item 
in respect of which applicatill'lls for new 
capacity are ordinarily to be rejected. 
Hind Galvanising & Engineering Company 
Private Limited is not on !be banned lisL 
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